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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY 

NOTIFICATION

Hyderabad, the 16th February, 2013 

Insurance R egulatory and Developm ent Authority (Places o f Business) Regulations, 2013 

F. No. IR D A /R eg./ll/69/2013.— In exercise o f  the powers conferred by section 114A (2) (zd) o f  the Insurance Act,
1938 (4 o f 1938) read with sections 14 and 26 (2) (e) o f  the Insurance Regulatory and Development Authority Act,
1999 (41 o f  1999) the Authority in consultation with the Insurance Advisory Committee, hereby makes the
following regulations, namely:-

1. Short title and commencement —  (1) These regulations shall be called the Insurance Regulatory and 
Development Authority (Places o f  Business) Regulations, 2013.

(2) They shall come into force on the date o f  their publication in the Official Gazette.

2. Definitions —  (1) Unless the context otherwise requires, —
I

(a) “Act” means the Insurance Act, 1938 (4 o f  1938);
(b) "Advisory Committee" means the Advisory Committee constituted under section 25 o f  the Insurance 

Regulatory and Development Authority Act (41 o f  1999);
(c) "Authority" means the Insurance Regulatory and Development Authority established under sub-section

(1) o f  section 3 o f  Insurance Regulatory and Development Authority Act, 1999 (41 o f  1999);
(d) "Return" means the returns specified under these regulations;
(e) "Regulations" means Insurance Regulatory and Development Authority (Places o f  Business) 

Regulations, 2013;

(3 )  Words and expressions used and not defined in these regulations but defined in the Insurance Act, 1938 (4 o f 
1938), or the Life Insurance Corporation Act, 1956 (31 o f  1956) or the General Insurance Business 
(Nationalisation) Act, 1972 (57 o f  1972), or Insurance Regulatory and Development Authority Act, 1999 (41 of 
1999) shall have the meanings respectively assigned to them in those Acts or the rules and regulations made 
thereunder, as the case may be.

(4 )  All the Insurers shall follow these regulations while complying with the requirements o f  Section 64 VC o f the 
Act.

(5 )  All the Insurers shall have in place the Board approved Annual Business Plan for every Financial Year. The 
Annual Business Plan, in addition to the business plans o f the Insurer, shall contain the proposals, i f  any, for 
opening new places o f  business taking into account the need for opening new places o f  business not only in the 
urban centers but also in semi-urban and rural centers.

(6 )  The Annual Business Plan shall specifically contain all the names o f  places o f  business proposed to be opened, 
other than those referred at Regulation 8 (ii), during the ensuing Financial Year for which an approval is 
required in accordance to the provisions o f  Section 64 VC o f the Act.

(7 )  Every insurer shall submit their respective Board approved Annual Business Plan for the Financial Year April -  
March before the end o f  its first Quarter, that is, by June 30th o f the same financial year for consideration o f  the 
Authority.

(8 )  (i) While considering applications for new places o f  business in accordance to the provisions o f  Section 64 VC 
o f the Act, the Authority considers according aggregate approvals on an annual basis, through a consultative 
and interactive process. Discussions will be held every Financial Year, with the insurers on their business 
strategies and expansion programme.
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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY 

NOilFICATION 

Hyderabad, the 16th February, 2013 

[PART Ill-SEC. 4] 

Insurance Regulatory and Development Authority (Places of Business) Regulations, 2013 

F. No. IRDA/Reg./11/69/2013.--In exercise of the powers conferred by section 114A (2) (zd) of the Insurance Act, 

1938 (4 of 1938) read with sections 14 and 26 (2) (e) of the Insurance Regulatory and Development Authority Act, 

1999 ( 41 of 1999) the Authority in consultation with the Insurance Advisory Committee, hereby makes the 

following regulations, namely:-

I. Short title and commencement - (1) These regulations shall be called the Insurance Regulatory and 

D7velopment Authority (Places of Business) Regulations, 2013. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. Definitions - (1) Unless the context otherwise requires, -

(a) "Act" means the Insurance Act, 1938 (4 of 1938); 

(b) "Advisory Committee" means the Advisory Committee constituted under section 25 of the Insurance 

Regulatory and Devtlopment Authority Act (41 of 1999); 

(c) "Authority" means the Insurance Regulatory and Development Authority established under sub-section 

( 1) of section 3 of Insurance Regulatory and Development Authority Act, 1999 ( 4 I of 1999); 

(d) "Return" means the returns specified under these regulations; 

(e) "Regulations" means Insurance Regulatory and Development Authority (Places of Business) 
Regulations, 20 I 3; 

(3) Words and expressions used and not defined in these regulations but defined in the Insurance Act, 1938 (4 of 

1938), or the Life Insurance Corporation Act, 1956 (31 of 1956) or the General Insurance Business 

(Nationalisation) Act, 1972 (57 of 1972), or Insurance Regulatory and Development Authority Act, 1999 (41 of 

1999) shall have the meanings respectively assigned to them in those Acts or the rules and regulations made 
thereunder, as the case may be. 

(4) All the Insurers shall follow these regulations while complying with the requirements of Section 64 VC of the 
Act. 

(5) All the Insurers shall have in place the Board approved Annual Business Plan for every Financial Year. The 

Annual Business Plan, in addition to the business plans of the Insurer, shall contain the proposals, if any, for 

opening new places of business taking into account the need for opening new places of business not only in the 

urban centers but also in semi-urban and rural centers. 

( 6) The Annual Business Plan shall specifically contain all the names of places of business proposed to be opened, 

other than those referred ut Regulation 8 (ii), during the ensuing Financial Year for which an approval 1s 

required in accordance to the provisions of Section 64 VC of the Act. 

(7) Every insurer shall submit their respective Board approved Annual Business Plan for the Financial Year April -

March before the end of its first Quarter, that is, by June 30 th of the same financial year for consideration of the 
Authority. 

(8) (i) While considering applications for new places of business in accordance to the provisions of Section 64 VC 

of the Act, the Authority considers according aggregate approvals on an annual basis, through a consultative 

and interactive process. Discussions will be held every Financial Year, with the insurers on their business 
strategies and expansion programme. 
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a. The Authority after considering the places o f  Business specified in the Annual Business Plan may 
grant or deny permission.

b. In the event o f  denial o f  approval by the Authority for opening new places o f  business, the insurer 
may seek a review o f  the decision after three months bringing in valid reasons for reconsideration 
o f  the same.

c. Insurers are also permitted to file the Board approved incremental or modified Business Plans 
during the course o f  Financial Year for incorporating new places o f  business or for modifying the 
places o f  business proposed in the Annual Business Plan.

ii. Notwithstandinganything contained in Regulation 8(i), all the Insurers that fulfill the following 
conditions are permitted to open the places o f  business in Tier -2 and below centers,as per 2011 Census 
classification or such other census classification that may be adopted in future which is corresponding 
to Tier 2 and below centers’ classification o f  Census 2011 and inform the Authority in accordance to 
Regulation (12) o f  these Regulations.

a . An Insurer shall have a minimum Solvency Ratio o f at least 1.50 or such ratio as prescribed by 
IRDA from tim e to time, in the preceding Financial Year.

b . Expenses o f  Management o f  the Insurer is within the applicable norms prescribed in Rule 17D and 
Rule 17 E o f  Insurance Rules, 1939, as the case may be or any other conditions as specified by 
IRDA from tim e to tim e in accordance to the provisions o f  Section 40 B and 40 C o f  Insurance 
Act, 1938 in the preceding Financial Year.

(9 )  Proposals for opening places o f  business referred at Regulation 8 (i) shall be submitted in Form -  PB 1 o f 
Schedule -1 o f  these regulations along with the copy o f  Board approved Annual Business Plan /  Modified 
Annual Business Plan, Statement o f  Solvency Ratios and Expenses o f  Management (Refer Rule 17 D/E o f  
Insurance Rules, 1939) for the preceding three Financial Years.

(1 0 )  W hile submitting the proposals for opening new places o f  business referred at Regulation 8 (i) and while 
opening places o f  business referred at Regulation 8 (ii), all the insurers shall keep in view the long-term nature 
o f  insurance business that warrants the continuous presence in the new places o f  business throughout and shall 
avoid opening the new places o f  business for shorter durations.

(1 1 )  (i) New places o f business proposed at Regulation 8 (i) and approved by the Authority shall be opened 
within a period o f one year from the date o f  approval letter of.the Authority or from June 30th o f  the Financial 
Year whichever is later.

a. After the expiry o f  the time limit, the approval stands lapsed.
b. Insurers may incorporate those places o f  business that could not be opened within the stipulated 

time prescribed at Regulation (11) (i) in the succeeding Annual Business Plans.

(1 2 )  Insurers shall submit to the Authority, the monthly statistics, as returns, on the places o f  business along 
with date o f  opening o f  the newplace o f  business, in Form -  PB 2 within fifteen days o f  the succeeding month.

(1 3 )  All the new places o f  business opened shall at minimum offer policy holders’ services such as collection o f 
premiums/proposal deposits and attending policy service requests.

a. However, Insurers may seek exemption at the time o f seeking approval, from the applicability o f 
these provisions in respect o f  those places o f  business that do not have any customer interface, like 
regional offices, back up centers etc.

(1 4 )  (i) Closure or relocation o f  the places o f  business, shall be after due consideration o f  all the factors, 
including the possible inconvenience to its policyholders. All the Insurers shall comply the following while 
closing or relocating the places o f  business.

L 
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a. The Authority after considering the places of Business specified in the Annual Business Plan may 

grant or deny permission. 
b. In the event of denial of approval by the Authority for opening new places of business, the insurer 

may seek a review of the decision after three months bringing in valid reasons for reconsideration 

of the same. 
c. Insurers are also permitted to file the Board approved incremental or modified Business Plans 

during the course of Financial Year for incorporating new places of business or for modifying the 
places of business proposed in the Annual Business Plan. 

11. Notwithstandinganything contained in Regulation 8(i), all the Insurers that fulfill the following 
conditions are permitted to open the places of business in Tier -2 and below centers,as per 2011 Census 
classification or such other census classification that may be adopted in future which is corresponding 
to Tier 2 and below centers' classification of Census 2011 and inform the Authority in accordance to 

Regulation (12) of these Regulations. 

a. An Insurer shall have a minimum Solvency Ratio of at least 1.50 or such ratio as prescribed by 

IRDA from time to time, in the preceding Financial Year. 

b. Expenses of Management of the Insurer is within the applicable norms prescribed in Rule 17D and 

Rule 17 E of Insurance Rules, 1939, as the case may be or any other conditions as specified by 
IRDA from time to time in accordance to the provisions of Section 40 B and 40 C of Insurance 

Act, 1938 in the preceding Financial Year. 

(9) Proposals for opening places of business referred at Regulation 8 (i) shall be submitted in Form - PB I of 
Schedule -1 of these regulations along with the copy of Board approved Annual Business Plan / Modified 
Annual Business Plan, Statement of Solvency Ratios and Expenses of Management (Refer Rule 17 D/E of 
Insurance Rules, 1939) for the preceding three Financial Years. 

{ 10) While submitting the proposals for opening new places of business referred at Regulation 8 (i) and while 

opening places of business referred at Regulation 8 (ii), all the insurers shall keep in view the long-term nature 

of insurance business that warrants the continuous presence in the new places of business throughout and shall 
avoid opening the new places of business for shorter durations. 

{ 11) (i) New places of business proposed at Regulation 8 (i) and approved by the Authority shall be opened 
within a period of one year from the date of approval letter of.the Authority or from June 30th of the Financial 
Year whichever is later. 

a. After the expiry of the time limit, the approval stands lapsed. 
b. Insurers may incorporate those places of business that could not be opened within the stipulated 

time prescribed at Regulation (11) (i) in the succeeding Annual Business Plans. 

(12) Insurers shall submit to the Authority, the monthly statistics, as returns, on the places of business along 
with date ofopening of the newplace of business, in Fonn - PB 2 within fifteen days of the succeeding month. 

{ 13) All the new places of business opened shall at minimum offer policy holders' services such as collection of 
premiums/proposal deposits and attending policy service requests. 

a. However, Insurers may seek exemption at the time of seeking approval, from the applicability of 
these provisions in respect of those places of business that do not have any customer interface, like 
regional offices, back up centers etc. 

(14) (i) Closure or relocation of the places of business, shall be after due consideration of all the factors, 
including the possible inconvenience to its policyholders. All the Insurers shall comply the following while 
closing or relocating the places of business. 

11 
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a. Closure o f  places o f  business or relocation o f places o f  business, requiring to be approved by the 
Authority in accordance to the provisions o f  Section 64 VC o f  the Act, shall be approved by the 
respective Boards o f  Insurers in advance.

b. Relocation o f  places o f  business, requiring approval by the Authority in accordance to the 
provisions o f  Section 64 VC o f the Act, shall be submitted for Authority’s consideration as and 
when required.

c. A minimum o f two months advance notice on the proposed relocations or the closures, whether 
within the same city, town or village or otherwise, shall be given to policyholders serviced by that 
place o f  business along with the information on alternate arrangements being made to provide 
services to them.

ii. It is reiterated that the conditions on Closure o f  places o f  business and relocation o f places o f  business 
stipulated at Regulation 14 (i) are also applicable to the places o f  business opened by the insurers in 
accordance to Regulation 8 (ii).

iii. W here it has come to the notice o f  the Authority that the decision to close or relocate, or the action o f 
closure or relocation; o f  a place o f  business is not in accordance with these regulations, the Authority 
may direct the Insurer to take such action or the Authority may take such action as deemed fit taking in 
to consideration the circumstances o f  the case.

(1 5 )  The details o f  relocations (i.e. new address, date o f  shifting etc.) o f  places o f  business shall be reported to
IRDA as Returns in Form -  PB 2 referred at Schedule -  1 o f  these Regulations, within 15 days o f  the
succeeding month o f  relocation.

(1 6 )  Closure o f  all places o f businessshall be reported to the Authority as Returns in Form -  PB 2 referred at 
Schedule -  1 o f  these Regulations, within 15 days o f  the succeeding month o f  closure.

(1 7 )  A consolidated monthly statistics shall be filed as Returns in Form -  PB 2 referred at Schedule -  1 o f  these 
Regulations, within 15 days o f  the succeeding month.

(1 8 )  The Authority may call for any further Statistics and Data related to these Regulations in the manner and 
format as may be prescribed under these regulations from time to time.

J. HARI NARAYAN, Chairman 

[ADVT. 111/4/161/12/Exty.]
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ii. 

iii. 
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a. Closure of places of business or relocation of places of business, requiring to be approved by the 
Authority in accordance to the provisions of Section 64 VC of the Act, shall be approved by the 
respective Boards of Insurers in advance. 

b. Relocation of places of business, requiring approval by the Authority in accordance to the 
provisions of Section 64 VC of the Act, shall be submitted for Authority's consideration as and 
when required. 

c. A minimum of two months advance notice on the proposed relocations or the closures, whether 
within the same city, town or village or otherwise, shall be given to policyholders serviced by that 
place of business along with the information on alternate arrangements being made to provide 
services to them. 

It is reiterated that the conditions on Closure of places of business and relocation of places of business 
stipulated at Regulation 14 (i) are also applicable to the places of business opened by the insurers in 
accordance to Regulation 8 (ii). 

r 

Where it has come to the notice of the Authority that the decision to close or relocate, or the a'ction of 
closure or relocation; of a place of business is not in accordance with these regulations, the Authority 
may direct the Insurer to take such action or the Authority may take such action as deemed fit taking in 
to consideration the circumstances of the case. 

(l 5) The details of relocations (i.e. new address, date of shifting etc.) of places of business shall be reported to 
!RDA as Returns in Form - PB 2 referred at Schedule - I of these Regulations, within 15 days of the 
succeeding month of relocation. 

( 16) Closure of all places of businessshall be reported to the Authority as Returns in Form - PB 2 referred at 
Schedule - 1 of these Regulations, within 15 days of the succeeding month of closure. 

( 17) A consolidated monthly statistics shall be filed as Returns in Form - PB 2 referred at Schedule - I of these 

Regulations, within 15 days of the succeeding month. 

( 18) The Authority may call for any further Statistics and Data related to these Regulations in the manner and 
format as may be prescribed under these regulations from time to time. 

J. HARi NARAYAN, Chairman 

[ADVT. III/4/161 /12/Exty.] 



Form - PB- 1
New Office Application Form
Purpose and Objeci ive —

Each insurer who seeks to open new offices will have to fill up the form for approval of IRDA 

The frequency of|the form is as and when required _______________

1. Name of insurer

2. Proposed Office Lor’ *’1'’ '* n«»aiic
i. Address Line 1**

iii. Address Line 3 **

iv. State/UT*
v. District*
vi. City/Town/Village*
vii. Pin Code**
3. Classification o f Location

| i. Location ■ M etro /u rb an /sem iu rb an /o th m @ ________________~ -

ii. Type o f office 
4. Application Submissic
i. Date o f submission of 
office application

D- • D - m ' I P ® M ,
Z ’pr-itOfx'*-■

SBSS6&W*#
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ii. How many previously approved offices are pending for opening w ith the insurer?

As per IRDA records

iii. Whether the insurer complied w ith the prescribed ceiling on expenses o f management during the previous financial year?

iv. Whether the insurer complied w ith prescribed solvency norms during the previous financial year?

v. Proposed total capital expenditure involved in opening o f the new offices

vi. W hether the office would be connected to  the insurer's IT network

vii. Whether issue o f online premium receipts is planned for the proposed offices

Wes/N6;>.g

ii. Address Line 2 **
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pplication Form 

se,ks to open new offices will have to fill up the form for approval of IRDA 

the form Is as and when re uired 

1. Name of insurer 

2. Proposed Office Loe 

i. Address Line 1 •• 

ii. Address Line 2•• 

iii. Address line 3•• 

iv. State/UT* 

v. District• 

vi. City/Town/Village• 

vii. Pin Code• • 

3. Classification of Location 

I i. Location 

k Type of office 

4. Application Submission Details 

i. Date of submission of 

office application 

ii. How many previously approved offices are pending for opening with the insurer? 

As per IRDA records 

iii. Whether the insurer complied with the prescribed ceiling on expenses of management during the previous financial year? 

iv. Whether the insurer complied with prescribed solvency norms during the previous financial year? 

v. Proposed total capital expenditure involved in opening of the new offices 

vi. Whether the office would be connected to the insurer's IT network 

vii. Whether issue of online premium rec~ipts is planned for the proposed offices 

-

--------

w 



ii. If connectivity is not provided, what alternative servicing arrangements have been made and what is the distance o f the proposed office from  the nearest supporting office 

. Date o f approval fo r opening o f offices by the Board o f Directors

i. Copy o f resolution entlosed 
ttach a copy)
Functions proposed to  be handled at the proposed office (Please Describe) 
Sales Support 
Premium Collection 
New Business 
Policy Servicing 
Investment 
Corporate Functions 
Others

Check box : ' ; ■; ' ; : ' ' ; : ' ' : ■ ; / ■
Check box
Check box
Check box
Check box
Check box

y *  v t P - 5 -  ■ . - M  -

Expected Business

Year 1 No. o f new policies Premium income from  new business
ar 1
ar 2
ar 3

Proposed m anpower

Designation No. o f employees
ar 1
a r2
a r3

of c eo

ite
Mandatory fields while mentioning proposed office location 
Optional fields while mentioning proposed office locations
or the purpose of this form Metropolitan Center is a place where population is 10 lacs and above and Urban 
nter with a population of 1 lac to 9,99,999. Semi Urban from 10,000 to 9,99,999. Population figures to be 
k n n p r l  a s  n p r  t h p  l a f p s t  a v a i l a h l p  r i p c p n n i a l  r p n s u < ;  d a t a
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ii. If connectivity is not provided, what alternative servicing arrangements have been made and what is the distance of the proposed office from the nearest supporting office 

. Date of approval for opening of offices by the Board of Directors 

i. Copy of resolution entlosed 

ttach a copy) 

. Functions proposed to be handled at the proposed office (Please Describe) 

Salas Sapgort 
llremlum C:Olle&tlan 
Na• au1lne1s 
li!oliq Servlcln1 
lnftlstment 
Corporate Funelions 
Ottlem 

Expected Business 

Year 

111r 1 
ar 2 

ar 3 

Proposed manpower 

M-4%6iii-i, 
ar 1 

ar2 

ar 3 

:nature of CEO 

1te 

Check box 

Check box 

Check box 

Check box 

Check box 

Check box 
, 1, • 

' . 

- - -- - - - - -- ----

4-@iti#'Ji+ihM ■ 

dMtil411ifi&944 

"1andatory fields while mentioning proposed office location 
Optional fields while mentioning proposed office locations 
or the purpose of this form Metropolitan Center is a place where population is 10 lacs and above and Urban 
nter with a population of 1 lac to 9,99,999. Semi Urban from 10,000 to 9,99,999. Population figures to be 
lcnnPrl ~c. nPr thP l~tP<;t ~v~il~hlP rlPrPnni~I rPn<:;11 1; rl~t;:i 
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X)

Type of Intimation

I Intimation of opening/relocation/closur

i. Location*
ii. Classification as per Census
iii. Type o f office

Information on opening of a New Office 
Location(s) Details____________________

y. District*

vi. City*

vii. Pin Code* C Z _________  I ! I I I I

i. Address Line 1*

ii. Address Line 2

iii. Address Line 3

iv. State*

Classification of Location for new office(s)

Form - PB 2
sfIntimation of opening/ relocation/closure of offices

Purpose and Objective
Insurers are required to inform IRDA about opening/relocation /closure of offices

The frequency of the form is monthly

Nam e of insurer

~ Form-PB2 

~ Intimation of opening/ relocation/closure of offices 
....!j 
, Puq,ose and Objective 
~ Insurers are required to inform IRDA about opening/relocation /closure of offices 

The frequency of the form is monthlY, 

Name of insurer 

Information on opening of a New Office 
Location(s Details 

i. Address Line 1 • 

ii. Address Line 2 

iii. Address Line 3 

iv. State• 

y. District• 

vi. City• 

vii. Pin Code• 

Classification of Location for new offlce(s) 

i. Location• 
ii. Classification as per Census 
iii. Type of office 

Type of Intimation 

, .. -- ·r · • r 
... ~ ~ - -- .. - - ~ 

-------- ---- - ------- .. . - -- - -
- - - -- . . ._____._ - - ..... -

. . - . - - . 

. - - - - . - - - -~' . - - - - . --~ - - • -~ ~ - -- --1. 

! -- - - - -- - - - -. 
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' .. ~ - ... - --- - - - _ ___:_ --- ---- - - ..-.... - . - . - -
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-
I, Approval ID 

II. Distinctive Code No. of the office• 

I. Address Line 1 • 
II. Address Line 2 

Ill. Address Une 3 

Iv. State• 
v. District• 
vi. aty• 

I. Address Une 1 • 

11 . Address Une 2 
Ill. Address Une 3 
Iv. State• 
v. District• 
vi. City• 
vii. Pin Code• 

Classlficltion of new Loation 

11. Geogr_aphlcal Location• 

I 

II. Casslficatlon as per the latest available Census 

Iii. Type of office 

I. Date of Relocation• 

II. DlstlnctM! Code No. of the office• 
(Given by Insurer) 

Ill. Prior approval from board?## 

Iv. Notlfled to the policyholders on relocation?## 

. -- ------- - -· 

Dlte of.openlnt of 
then- office• 

-•--- . 

I•, - • - ~- t y O - • • l' -, -
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information on Closure of an Office

i. Date of closure*

ii. Distinctive Code No. of the office*

iii. Prior approval from board?##

iv. Notified to the policyholders on closure?##

Existing Location(s) Details

i. Address Line 1*
ii. Address Line 2
iii. Address Line 3
iv. State*
v. District*
vi. City*
vii. Pin Code*

PARTICULARS Total NO. O F OFFICES

Number o f  Offices as per

Geographical Classification Census Classification (Refer Note 1)

'I-

Beginning of the month
Opened during the month
Closed during the month
Total at the end of the month 0

I ... J 1
Signature

Note:
* Mandatory fields while mentioning proposed office location
# For the purpose o f this form Metropolitan Center is a place where population is 10 lacs and above and Urban Center w ith a population of 1 lac to  9,99,999. Semi Urban from 
10,000 to 9,99,999. Population figures to be reckoned as per the latest available decennial census data.

Note - 1: C lassification shall be as c lassified in the  la tes t Census e .g . T ie r l / l l / l l l / IV /V /V I
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Information on Closure of an Office ·, 

Exlstln Location s) Details 

i. Address Line 1 * 
ii. Address Line 2 
iii. Address Line 3 
iv. State• 

v. District* 
vi. City• 

vii. Pin Code* 

i. Date of closure• 

II. Distinctive Code No. of the office• 

Iii. Prior approval from board?## 

Iv. Notified to the poli holders on closure?## 

PARTICULARS Total NO. OF OFFICES 

Beginning of the month 

Opened during the month 
Closed during the month 

Total at the end of the month 0 

SI nature 

Note: 

• Mandatory fields while mentioning proposed office location 

II For the purpose of this form Metropolitan Center is a place where population is 10 lacs and above and Urban Center with a population of 1 lac to 9,99,999. Semi Urban from 

10,000 to 9,99,999. Population figures to be reckoned as per the latest available decennial census data. 

Note - 1: Classification shall be as classified in the latest Census e.g. Tier 1/11/111/IV/V/VI 
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